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Central Administrative Tribunal
Jabalpur Bench at Gwalior

OA No .476/2003

Gv/alior this the 28th day of October, 2003,

Hon'ble Mr, Shanker Raju, Menber (j)

amt, Kashi Bai -Applicant

(By Advocate tihri K.iS(, Dixit)

-Versus-

Union of India & Others -Respondents

(By Advocate Shri V.K, Bhardwaj)

ORDER (ORAL)

After hearing the parties OA is disposed of with

a direction that in the event applicant produces legal

and valid proof of wife of the deceased, her case for

teriTa nal benefits as well as family pension would be

considered by the respondents within two months from

the date of receipt of such proof. No costs.

(Shanker Raju)
Member (j)
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